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SHRI SAMAR GUHA: If you take 
the matter seriously I expect a res­
ponse from you.

MR. SPEAKER: The only alterna­
tive, if you are not satisfied, is to 
bring in a no-trust motion, which wc 
have discussed already; or you can 
ask the Speaker and then I can write 
to them. But do not put me in a 
difficult situation everyday.

I may again make it clear that un­
less I call a member he will not be 
allowed.

^  % T O  vTfft
fmx «TT I
I made it very clear. I am not al­

lowing that. It was never allowed.

12.21 hrs.
ELECTIONS TO COMMITTEES

( i )  N a t io n a l  S h ip p in g  B oard

THE MINISTER OF SHIPPING 
AND TRANSPORT (SHRI KAMLA- 
PATI TRIPATHI): I move

“That in pursuance of sub-section
(2) (a) of section 4 of the Mer­
chant Shipping Act, 1958, the mem­
bers of this House do proceed to 
elect in such manner as the Spea­
ker may direct, four members from 
among themselves, to be members 
of the National Shipping Board”.
MR. SPEAKER: The question is:

“That m pursuance of sub-scction
(2) (a) of section 4 of the Mer­
chant Shipping Act, 1958, the mem­
bers of this House do proceed to 
elect in such manner as the Speaker 
may direct, four members from 
among themselves, to be members of 
the National Shipping Board”.

The motion was adopted.

(ii ) Central Silk Board

MR. SPEAKER: As for item 8, I 
have allowed Shri C. Subramaniam to 
move the motion.

THE MINISTER OF INDUSTRIAL 
DEVELOPMENT AND SCIENCE AND 
TECHNOLOGY (SHRI C. SUBRAMA­
NIAM): I move:

“That in pursuance of clause (c) 
of sub-section (3) of section 4r of 
the Central Silk Board Act, 1948, 
the members of this House do pro­
ceed to elect in such manner as 
the Speaker may direct one mem­
ber from among themselves to be 
a member of the Central Silk Board 
vice Shri Inder J. Malhotra appoint­
ed Chairman of the Board”.

MR. SPEAKER: The question is:
mm

-That in pursuance of clause (c) 
of sub-section (3) of section 4 of the 
Central Silk Board Act, 194B, the 
members of this House do proceed 
to elect in such manner as the Spea­
ker may direct one member from 
among themselves to be a member 
of the Central Silk Board vice Shri 
Inder J. Malhotra appointed Chair­
man of the Board”.

The motion was adopted.

12.28 hrs.

CENTRAL EXCISES AND SALT 
(SECOND AMENDMENT) BILL

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAVAN): 
I beg to move for leave to introduce 
a Bill further to amend the Central 
Excises and Salt Act, 1944.

MR. SPEAKER: Motion moved:

“That leave be granted to intro­
duce a Bill further to amend the 
Central Excises and Salt Act, 1944°.

Shri S. M. Banerjee. Wanted to 
sav something on this.
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SHRI SBYAMNAHDAN MlSIfRA 
(Bngusarai): My 877 hag btra per­
mitted.

MR. SPEAKER: Alter this item

SHRI S. M. BANERJEE (Kanpur):
I rise to oppose the Mption. I know 
that the Ordinance and the Motion 
seeking to disallow it will come up 
for discussion tomorrow when I will 
again oppose the Bill.

Kindly see the statement of ob­
jects and reasons:

“It was, therefore, decided as an 
immediate measure to steeply in­
crease the prices of two of the prin­
cipal petroleum products, namely, 
motor spirit and kerosene, the ma­
jor part of this increase being af­
fected by substantially raising the 
central excise duties leviable there­
on”.

There is therefore no question that 
because the price of crude has risen 
and we have to import it, the price 
has been raised to this extent, beca­
use in the rise in price announced of 
Rs. 1.07, the element of rise in price 
of crude is 7P and Re. 1 is the excise 
duty.

I would therefore, submit, 
and my objection to the introduction 
of the Bill is. that this Government 
brought an ordinance when the Par­
liament was about to meet. That is 
my first objection. Second, they had 
no business not to consult Parliament 
when it was a question of levying an 
excise duty—

MR. SPEAKER: That was already
discussed.

SHRI B M. JBANERJEE; I do not 
think this should be done this way, 
because it is a fact that even the 
common man—

SPEAKER: You hay? discus­
sed 4yn»g ft#* ftrst three days.

SHRI S. M. BANERJEE: Yes, Sir. 
We fcw# di$cw$sed it, b*jt I $o not 
wapt ti* §ee that these rates *r# ju** 
2462 LS—8

reduced. I want that It should be re­
jected lock stock and barrel.

fa**ir (a im ): srasr
#  *rrc % sw *  m m  g—

s t r e e t wt i *rfr
^  t  far srn J23 ^
3*r ft fararr % :

“II at any time, except when 
both Houses of Parliament are in 
sessisn, the President is satisfied 
that circumstances exist which ren­
der it necessary for him to take 

immediate action, he may promul­
gate such Ordinances as the circum­
stances appear to him to require.”

srsr wswr n fter, ^  tfr %m ft i r  
zrfr qr | far qsffar

*nn| ^  ft f  i sn w -^ fr 
fcRT arr |  %  %m

35̂  far rt&w ŝr̂ Tr 
aFsrT «rr ? *tpt n z t  ft *N»tf 
unr f% w rx  ^  fftqr
T̂TcfT eft ifa  tft m f a  SJTft STSft *ft,

sffk ?rr wnrR rcft «rr ?

nf̂ FcfT g?t ?T?r $ fa? ift 
faRffTT ^nr «rr fawr i 
$ft fRSf W WTPT ffiT T̂cT ^  sftr 
rfNrtr h  fnsi<4d4 ft i  yfgasr 
ft sifsn? *sr « t w  f,
s k  «r>r snfcf) % oft

qm ? __

m m  5 ? ^  :
#  arm t  I

f w i  : 40 ^rtf ^  
f t  sts  A ^  ^

m m  : 4« * 3 ?  W  f t
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l!.lr 1=1''<! r~q- : »rar +~'?fT +r~~ if 
l:t=t ml!'if ~~ ~ f~t?:T ~ f+rf~ 

~ m+rif <f>W ~ fop <If~<rr CfiT ~m ~a­
Cfi11 ~. ~'h: f~!IP:H 'JI1 f(r~r g-m ~If~ 
'3"~ li" 3 lffa!IT<:r ~m ~ ~rt <rQ"t ~r~ 
~m lffu'ri'Rr qffi ~ 1 at lt if fQ:~TGJ" ~r 
f9:i ~ m~ 40 ~ <Io m-~+rm ~'R 
~T~T ~man: If': ~T ~~I 
~~it "fGf ~ ~~Tf~~T opt ~r 
itCfi ~ ~ aGI" acp Cfh~ ®-~ ~r ~ 
fop ~~ CT~Q: 'fiT ~"l"TCf ~~ if-l'!T1iif 
~ op~ :mif I "' 

mf~ ~r~ 'fiT Gl"ffi <r~ ~ f'fl 
~<n.: 7 q·f! ~rif 'fiT ~~CIT :q"T at 
~'fT ~ (ti.ffl~q[ ~~,c:r crrp-rif 'fir ;;r~·~cr 
~T 'fl:fr ~T ? 
MR. SPEAKER: All these matters 

of principle and other details can be 
raised in the first reading. 

SHRI DINEN BHATTACHARYYA 
(Serampore): Sir, I wish to say a 
few words. Mr. Banerjee and Mr. 
Madhu Limaye have said that the 
Government should abandon this po-
licy, when Parliament is to sit just 
seven days after, of coming forward 
with an ordinance. This has opened 
the floodgate for other increases not 
only an increase in petrol prices, but 
other commodities also. This Govern-
ment says that it is progressive and 
that it is adopting socialist measures. 
Is th'is, socialism? In addition: to the in-
crease by seven paise owing to the in-
crease in the price of crude, lhe~' are 
levying rm excise duty of Re. 1 for 
petrol. By this way, they are looting, 
and taking away from the pockets of 
the ordinary people as much as Rs. 
200 crores. Let them immediately 
abandon this; they should not proceed 
with this Bill. 

SBRI YESHWANTRAO CHAVAN: 
Mr. Speaker, Sir, the objections that 
were raised seem to be, really speak-
ing, no objections at all at this stage. 
Mr. Banerjee seems to raise objections 
on the merits of the Bill: whether it 

should be done or should not be cLone 
is different matter, and if it comes 
to that, we will discuss it at the con-
sideration stage, and this House is free 
Ito take a; view about this matter. 
(Interruptions). 

As far as Shri Madhu Limaye's ob-
jection is concerned, he said he has 
some constitutional grounds on which 
he objects to it. I was interested to 
know what exactly is the constitu-
tional ground he was raising. The Law 
Minister is here. Possibly, if necessary, 
he can also intervene. But I do not 
think there is a need for it. 

SHRI l\TADHU LIMA YE: Where is 
the need. 

SHRI YESHWANTRAO CHAVAN: 
The consiitutional point raised \\ '~' 
whether Government was con-
vinced about the necessity of imme-
diate action. I would like to say ·chat 
we were convinced about it and the 
President was also ultimately convinc-
ed about it. Mr. Limaye asked whe-
ther there was going to be earth-
quak,, if it were not done. Are we 
going to wait for earthquakes to take 
place to take action? The point is, 
there was a rtevelo~ing situation about 
the prices of crude and there were 
some political elements also in it. 
The whole world knows about it. It 
was necessary for this country to 
show that we are prepared to 
take some voluntary action to reduce 
the consumption of petrol. So, a cer-
tain immediate reaction was necessary, 
apart :from the economic necessity. 
r:_~}h~ C2CJJ.·. ·;·.die n.:_~ces.:=:ity was also tbcre-
for re<lucing consumption. We had 

) take certain steps, and not just 
wait. Therefore, Government thought 
it was necessary to act immediately 
on thi1; matter. 

Ther·efore, I do not think the objec-
tions are 'len:lble at this stage. 

SHRI INDRAJIT GUPTA (Alipore): 
Why do you prefer robbery to ration-
ing? 

SHRX YESHW ANTRAO CHAVAN: 
Whatever tax collection is made, you 
can say it is robbery; 

:~ 

j 
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SHRI MADHU LIMAYE: On a point 
of order Sir.

ME. SPEAKER: You have already 
2>een given an opportunity and you 
have already raised it. You cannot 

*et it again and again. In the intro­
duction stage, you can rise some 
constitutional issue or something like 
that The principles of the Bill, its 
merits, etc. come up for discussion 
when the Bill is actually taken into 
consideration.

sparer qftor, s o w r  
% *r 5ft f t  *rf | i ^  eft ^  
fa  ^  ’Tfte* yt *r^r %

tgrt Pf

«*rl
srfrr m
T̂cT ^rf^r ^

*rrf^ ft: *r<4'7 % *rr*r% «rr<T
?a# i ^  fa

q^5RSffr «fY i ?ft
n̂TFir ynfcrrf | m zrwvr

T̂cT | ?

MR, SPEAKER: It is not a point of 
-order.

MR. SPEAKER- The question is:
"That leave be granted to intro­

duce a Bill further to amend the 
Central Excises and Salt Act, 1944”.

The Lok Sabha divided.

Diversion No. 6] [12.40 hrs.

Ayes
Achal Singh, Shri 
Ambesh, Shri 
Ankineedu, Shri Maganti 
Arvlnd Netam, Shri 
Aziz Imam, Shri 
Babunath Singh, Shri 
Banerji, Shrimati Mukul 
Barman, Shri R. nr.
Saaappa, Shri K.

Bhagat, Shri B. R.
Bist, Shri Narendra Singh 
Brij Raj Singh-Kotah, Shri 
Buta Singh, Shri 
Chandra Gowda, Shri D. B. 
Chandrakar, Shri Chandulal 
Chaturvedi, Shri Rohan Lai 
Chavan, Shri Yeshwantrao 
Chhotey Lai, Shri 
Chikkalmgaiah, Shri K.
Dalip Singh, Shri 
Darbara Singh, Shri 
Dharamgaj Singh, Shri 
Dmesh Singh, Shri 
Dumada, Shri L. K.
Engti, Shri Biren 
Gavit, Shri T. H.
Ghosh, Shn P. K 
Gogoi, Shri Tarun 
Gokhale, Shri -H. R.
Gomango, Shri Giridhar 
Gopal, Shri K.
Hanumanthaiya, Shri K.
Hari Singh, Shri 
Cshaque, Shri A. K. M.
Jeyalakshmi, Shrimati V.
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra 
Kadannappalli, Shri Ramachandran 
Kader, Shri S. A.
Kahandole, Shri Z. M.
Kavde, Shri B. R.
Kureel, Shri B. N.
Mahajan, Shri Vikram 
Mahajan, Shri Y. S.
Majhi, Shri Gajadhar 
Malhotra, Shri Inder J.
Mallanna, Shri K.
Maurya, Shri B. P.
Mishra, Shri Bibhuti 
Mohammad Tahir, Shri 
Mohsin, Shri F. H.
Murthy, Shri B. a



2a? BOt Mtroiwcmt M C M IB I* ». MW WB 9*8

Murmu, Shri Yogesh ChfM&i 
Naik, Shri B. V.
Negi,‘ Shri Pratap Statfh 
Nimbalkar, Shri 
Pamuli, Shri Paripoomanand 
Pandey, Shri Damodar 
Pandey, Shri Krishna Chandra 
Pandey, Shri Sudhakar 
Pandit, Shri S. T.
Pant, Shri K. C.
Parashar, Prof. Naram Chand 
Pratap Singh, Shri 
Parthasarathy, Shn P.
Patel, Shn Ramubhai 
Patil, Shri C. A.
Patil, Shri E V. Vikhe 
Patil, Shn Krishnarao 
Purty, Shri M. S.
Eaghu Eamaiah, Shn K.
Rai, Shrimati Sahodrabai 
Ram Prakash, Shri 
Ram Sewak, Ch.
Ram Surat Prasad, Shri
Rao, Shri M. S. Sanjeevl
Rao, Shri P. Ankineedu Prasad a
Raut, Shn Bhola
Reddy, Shri K. Kodanda Rami
Reddy, Shn K. <Ramakrighna
Reddy, Shri P. V.
Rudra Pratap Singh. Shn 
Sadhu Ram, Shri 
Samanta, Shri S. C.
Sathe, Shri Vasant 
Satpathy, Shri Devendra 
Savitri Shyam, Shrimati 
Sethi, Shri Arjun 
Shankaranand, Shri B»
Sharma, Shri A. P.
Sharma, Shri Madhoram 
Shashi Bhushan, Shri 
Shastri, Shri Biswanarayan 
Shastri, Shri Sheopujan r 
Shenoy, Shri P. R.

p.
Shivnath Singh, Shri
Shukla, Shri B. R.
Stephen, Shri C. M.
Subramaniam, Shri C.
Sunder 1*1, Shri
Swaminathan, Shri R. V.
Thakur, Shri Krishnarao
Tombi Singh Shri N.
Vekaria, Shri
Verma, Shri Balgovind
Verma, Shri Sukhdeo Prasad
Yadav, Shn B. P.
Yadav, Shn D. P.
Zulfiquar All Khan, Shri 

NOES
Anthony, Shn Prank
Banerjee, Shri S. M.
Bhargavi Thankappan, Shrimati
Bhattacharyya, Shri Dinen
Bhaura, Shn B. S.
Chandrappan, Shri C. K.
Chinnaraji, Shn C. K.
Dandavate, Prof Madhu
Deb, Shn Dasaratha
Outta, Shri Biren
Goswami, Shrimati Bibha Ghosb
Guha, Shn Samar
Gupta, Shn Indraiit
Haider, Shn Krishna Chandra
Joarder, Shri Dinesh
Kachwai, Shn Hukam Chand
Kathamuthu, Shri M.
Koya, Shri C H. Mohamed
Lalji Bhai, Shri
Limaye, Shri Madhu
Madhukar, Shri K. M.
Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mlshra, Shri Shyamnandan
Nair, Shri Sreekantan
Panda, Shri D. K.
•Pandey, Shri Taxkeshwar

•Wrongly voted for NOttS
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M l̂odia, Shri MadhaVrao 
Sezhiyan, Shri
Shakya, Shri Maha Deepak Singh 
Shastri, Shri Shiv Kumar 
Singh, Shri D. N.
Subravelu, Shri 
Vijay Pal Singh, Shri

MR. SPEAKER; The result* of the 
division is: Ayes 111; Noes 34.

The motion was adopted.

1895 (SAKA) Matters Under 2^o
Rule 377

gflRI y e s h w a n tra o  
1 introduce! the Bill.

CHAV AN:

12.40 hrs.
STATEMENT RE. CENTRAL EXCISES 
AND SALT (AMENDMENT) ORDI­

NANCE

THE MINISTER OF FINANCE 
(SHRI YESHWANTRAO CHAV AN): 
I  beg to lay on the Table an explana­
tory statement (Hindi and English) 
giving reasons for immediate legisla­
tion by the Central Excises and Salt 
(Amendment) Ordinance, 1973, as re­
quired under rule 71(1) of the Rules oI 
Procedure and Conduct of Business in 
Lok Sabba.

12.40 IjS hrs.

MATTERS UNDER RULE 377

( i )  P r e s s  r e p o r t s  a b o u t  s a l a r y , A l ­
l o w a n c e s  etc . o f  M e m b e r s  o f  P a r l ia ­

m e n t

MR. SPEAKEjR: Shri Shyamnandan 
Mishra to raise a matter under Rule 
377.

SHRI SHYAMNANDAN MISHRA 
(Begusarai): Sir, it is with sreat re­
luctance tout with a sense of duty that 
1  have to refer to a newa-item circula­
ted by a news agency regarding the 
.salary, allowances and amenities en­

joyed by the Members of .Parliament.
To say least* this new$-item has 
been exaggerated ‘ very much and we 
find that this is a gross misrepresenta­
tion of the factual position as it obtains 
today.

The newspaper report says that the 
salary, allowances and amenities of a 
Member of Parliament amount to no 
less than Rs. 5000 per month. The 
position seems to be completely in­
correct. It could be claimed that the 
Members of Parliament in India 
receive probably the lowest so far as 
the salary, allowance and amenities 
are concerned and, particularly if you 
consider the price rise which has taken 
place to the extent of 22 to 23 per cent, 
their economic plight seems to be ex­
tremely miserable. There is no doubt 
about it.

As salary, a Member of Parliament 
gets only Rs. 500 a month. It has been 
claimed in the news-item that we are 
almost on par with a Member of 
British Parliament *who gets 3,250 
pounds a year. The comparison is 
totally wrong. Even if you take into 
account the total daily allowance that 
a Member of Parliament gets during 
the course of a year, the amount that 
he gets per month would not exceed 
Rs. 1000 to IRs. 1200 per month. This 
is an amount which is earned even by 
a Section Officer in the Government of 
India......

SHRI BHAGWAT JHA AZAD : 
(Bhagalpur): The Parliament sits for 
not more than six months in a year. 
Therefore, this daily allowance of 
Rs. 1500 per month becomes Rs. 750 
per month. So, Rs. 750 plus the salary 
of Rs. 500 come to iRs. 1250 per month. 
Not more than that.

SHRI SHYAMNANDAN MISHRA: 
If the account is taken of the expenses 
that a Member of Parliament has to 
incur, that is, on his transpot  ̂ to fulfil 
his official engagements and eyts  ̂spcifit 
calls which are so n^ftaor^ ibfi Sccre-

■ ■ ■ ■ • ■ ■ ' - V <' Va f f P1 '

♦Shri. Tarkeshwar Pandey also recorded, his vote for AYXiS. 
tintroduced with the recommendation of the President


